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Mr. Abdul Kalam 

Mr. K.V. Shelat 

Versus 

Union of India & Ors. 

Mr. N.S. Shevde 

Petitioner 

Advoc2te for the Petitiorier) 

Respondent 

____ fl_Advocate for the Responacii(s) 

COi 

LheHHCMI. RC. Bhatt 
	 Member (J) 

The Hon'ble Mr. 
S. Gurushankaran 	 Member (A) 

'Whether Reporters of ioca) papers may b; aIlowei to see the Judgement? 

To be reirred tc the Reporter or 

Whethr their Lordshftc wish to see th :air cc:y ci' the Jument? 

Whethtr it need. to be circuate to other Bei:es of the Tribun? 
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Mr. Abdul Kalarn, 
S/p late Abdul 

 I<halik Allauddin Shaikh, 
Railway uarter No. 816/A, reelafldgJ5 
Dahod, Dist. Panchmahals, 
(Advocate: Mr. K.V. Shelat) 	

: Applicant 

S 
k 

Vs 

	

1. 	Union of India, 
Through: 
The General Manager, 
Western Railways, 
Curchgate, 
Bothbay. 

	

2. 	
The Deputy Chief Mechanical 
Engineers 
Western Railways, 
p e landgafli s  
Dahod WorkshOP, 
Dahod, Dist. Panchmahals. 

(Advocate: Mr. N,S. Shevde) 

Responaents 

o R 	L C R D E R 

Date: 15.11.1991 

Per: Hori'ble Mr. s. Gurushaflkarafl 
	Merrer (A) 

Mr. K.V. Shelat learned advocate for - _he appliCan 

C 	 and Mr. N.S. Shevde learned advocate for the respondents 

respectiVelY present. Shri Shelat states that the appli-

cant has alrealy been allowed another quarter and he be 

shortly sjfting/same. He, therefore, states thatthe 
the 

present application has become lnfructuous and he wants 

to withdraw the same. However, he desires that the 

applicant may be permitted about two weeks time to shifi 

in to the new quarter. Shri Shevde for the respondents 

confrrflS that the quarter has been allotted to the 

applicant Mr. Abdul Kayurfl. 

. . . .2..... 
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Since it has been accepted at the Bar that the 

applicant Shri Abdul Kayum has been all'tted a quarter 

the applicationbecorne infructuous and that the relief 

prayed for has already been granted. With regard to the 

request of the learned counsel for the applicant to give 
tb 

the applicant two weeks' time to shift  in1the new quarter, 

we direct the respondents that he should be given one 

week's time from today i.e. 15.11.1991, to shift in tc 

the new quarter. In view of the above, the application 

is disposed of as become infructuous. 

(S. Gurusnkaian) 
Memller (A) 

(R.c. Ehatt) 
Member () 
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